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MOTION FOR ELECTION TO THE
RAJGHAT SAMADHI COMMITIEE

THE MINISTER OF URBAN DEVE-
LOPMENT (SHRI ABDUL GHAFQOR):
Sir, I move: - ]

“That in pursuance of clause (d) of
sub-section (1) of Section 4 of the
Rajghat Samadhi Act, 1951 (41 of
1951) this House do proceed to elect,
in such manner as the Chairman may
direct ong member from among the
members of the House t0 be a member
of the Rajghat Samadhi Committee.”

The question was put and the motion was
adopted.

| \ \ T p——

STATEMENT BY MINISTER-
Announcement re. Government Busi-

ness for the remaining part of the
Session

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI SITARAM KESRI):
With your permission, Sir, I rise ty an-
ounce that Government Business jp this
House during the remaining part of the
Session will consist of+

1. Consideration and return|passing
of the following Bills, as passed by Lok
Sabha:—

(a) The Appropriation (No. 4)
Bill, 1986. :

(b) The Industrial Finance Cor-
poration (Amendment) Bill, 1986

Il
o (c) The Delhj Apartment Qwner-
! ship Bill, 1986.

2. Discussion op the resolution seck-
ing approval under Article 249 regard-
ing empowering of Parliament to le-
gislate on certain items of State List.

3. Consideration and return|passing
of the following Bills, as passed by Lok
Sabha:—

L. (a) The Apprentices (Amendment)
" Bill, 1986,
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(b) The Constitutoin (Fifty-Four-
th Amendment) Bill, 1986,
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(c) The Cowrt ang Supreme
Court Judges (Conditions of Ser-
vice) Amendment Bill, 1986,

(dy The National
Guard Bill, 1986,

Security

(e) The Tamil Nadu Legislative °

Council (Abdltion) Bill, 1986.

MR. CHAIRMAN: Before we take

up Government Motion by Shri Edu~-
ardo Faleiro, I want 1o mention one
small thing. This is a non-controver-
sial thing. ALl of us agree that after
the Minister has moved the Motion
and Members participated, the Chair
will move a Resolution,
matter of courtesy to the Muslim
Members who want to go to namaz, 1
would request you all to conclude this de-
bate by 1 o’clock.

GOVERNMENT MOTION RE. PRE-
SENT SITUATION IN SOUTH
-, - AFRICA

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI EDUARDO FALEIRO):
Sir, I move:

“That the preseny “situation in
South Africa be taken into cons
sideration.”

Mr, Chairman Sir, as the House is
aware, the Commonwealth Heads of
Government Review Meeting was held
in in London from August 3 to 5, 1986,
in pursuance of the Commonwealth
Accord of Nassay on the guestion of
South Africa. The Summit discussed
the report of the Eminent Persons'
Group and the measures that the

B

And as a

Commonwealth shou'd adopt against .

South Africa for its refusal to heed
its call to end apartheid. As per the
final communique, known as the
“Malborough House Communique™
six of the seven leaders agreed to the
following measures ang commended
them tg the rest of the Commonwealth
and the wider international rommu-
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nity for urgnet adoption and imple-
mentation.

Before I got into the matter, may I,
Sir, with your permission lay on the
‘Table an authentic copy of this com-
munique which is technically known
as the “Communique of the Common-
wealth Heads of Government Review
Meeting held in London from 3—3
August, 1986, 1 have given necessary
notice as also copies of this commu-
nigue.

Sir, the measures which were
adopted by 6 of the 7 leader are: All
the measures listed in paragraph 7 of
the Nassau Accord namely:—

(iy A ban on air links with South
Africa; .

(ii) A ban on new investments or
reinvestments of profits earned in
South Africa;

(iiiy A ban on the import of agri-
cultural products;

(iv) Termination of Double Taxa-
tion Agreements with South Africa;

(v) The termination of all Gov-
ernment assistance to investment in
and trade with South Africa;

(vi) A ban on all Government
procurement in South Africa;

(vii) A bap on Government con-
tracts with majority owned South
African companies; ang

(viii) A ban on promotion of tour-
ism to South Africa.

2, The following additional mea-
sures in addition to what was con-
templateg in Nassau were also agreed
by 6 of the 7 leaders namely:—

(i) A ban on all new bank loans
to South Africa whether to pubhc
. or private sector;

= ”

(ii) A ban on the import of ura-
nium,_ coal, iron anq steel from
South Africa; ang
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" (iif) The withdrawal of all consu-
lar facilities in South Africa except
for our own nation’s and nationals
of third countries to whom we ren-
der consular services.”

Mr. Chairman, Sir, as far as the
British Government is concerned, they
declared that they will put a volun-
tary ban on neyw investment in South
Africa. Secondly, put a voluntary
ban on the promotion of tourism to
South Africa, Thirdly, to accept and
implement any EEC decision to ban
the import of coal iron and steel and
of gold coins from South Africa.

Mr, Chairman, Sir, sanctions, econo-
mic  measures, resolutions are not
an end in themselves but a means {o an
end, The objective is the dismantling
apartheid. Apartheid as the House
knows, Sir, is an elaborate system of
laws and rules applied by the Gov-
ernment of South Africa to ensure
that a small minority of whiteg race
retains all political and economic
powers while the majority of the
people, who belong to other races are
totally segregated and reduced to liv-
ing in misery and human degradation,
depriveg of all opportunities in {erms
of education, housing, sanitary faci-
lities and, in fact. of any real op-
portunities in' improving their condi-
tiong of living. It is the Government
which decides who resides where, who
will go to which school, who will
benefit from which facilities ang the
determining factor is always the
racial group to which a person be-
longs, This social and political strue-
ture is obviously repugnant to al
principles of justice, equity or human
dignity, As the Eminent Persons’
Group has pointed out in its report
and X quote “as a contrivance of so-
cial engineering it is awesome in its
cruelty. It is achieved and sustained
only through force creating human
misery and deprivation and blighting
the lives of millions.”

Sir, India has been in the forefront
of the struggle against Apartheid and
this struggle has occupied a pivotal
place in the thinking of the leaders
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of India from Mahatma Gandhi to
Jawahaplal Nehry to Shrimati Indira
Gandhi,

From the time the people of India  had
led the destines of our country, the pro-
cess of severing our relations with South
Africa in all areas began, Our cam-
paign to mobilise the internatiomal com-
munity against apartheid, began with the
introduction by India as early as in 1946
in the United Nations General Assembly
of the question of racial discrimination in
South Africa. This campaign has con-
tinued in the United Nations, in the Non-
aligned Movement, within the Common-
wealth and in all the other international

forums available. As a result of ino-
creased international opinion, there are
now very few protagonists of th: apar-

eid system.  Yet, some, while admitting
that apartheid is in-admissible do lend in-
direct support to the continuance of that
regime, In the United Nations, however,
during the last two decades, the number
of Governments supporting the General
Assembly Resolutions calling for an end
to apartheid and for the application of
economic sanctions against South Africa
has consistently and substantially  jn-
creased. The Nonaligned Movement
remains solidly united in its firm opposi-
tion to apartheid. Liberal opinion in all
the continents and enlightened Govern-
ments a1l over the world are with leaders
like Nelson Mandela and organisations
such a3 the African National Congress in
their just and heroic struggle to bring an
end to that revolting social and political
system,

The Commonwealth of nations
been increasingly preoccupied with
question of South Africa.  Increasingly,
Members of the Commonwealth have
ranged on the side of those supporting
change in that country. The question of
apartheid hag been a central pre-occupa-
tion of the Commonwealth since its
decision in Nassau in 1985 to promote
dismantling of apartheid, to ask for the
releass of political wriconers in that coun-
try and unbannine of the African National
Congress and such other political organi-
sations, ‘The Nassau Accord marked =2
major advance in the struggle against

has
the
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apartheid in tha; the Commonwealth com-

mitted itself to bring about the end of

the system through persuasion if possible,

but through peaceful coercion if neces-
sary, ‘This is the perspective through
which we see the Nassau Accord,

As envisaged in the Nassau Accord, an
Eminent Persons’ Group was formed and
and an eminen; Indian, Sardar Swaran
Singh, was a member of that Group. The
group worked for the achievement of the
task assigned to it which was to promote
dialogue in South Africa. The document
tha; the Group produced is 2 most dispas-
sionate study of the system of apartheid
in addition to being the most through con-
demnation of the senseless intransigence
of the Botha regime,
Sir, 1 am just giving the whole picture of °

»

(Interruptions), -

it LRl - 3_‘

Mr. Chairman, Sir, as the Hon'hle’
Memberg are aware, the Nassau Accord
comprised a package of measures to be

adopted by the Members of the Common- .
wealth immediately and allowed the Botha

regime six months during which it could,
in cooperation with the Eminent Persons
Group, initiate a process of dialogue and
liberalisation which, it was hoped, would
lead to the dismantling of apartheid. The
Accord then provided for furthey mea-
sures-paragraphs 7 and 8- to be adopted
by the Commonwealth, if within  six

‘months, the South African Government

failed to make any concrete progress to-
wards a dialogue, The Eminent persons
Group, reported that it had failed to
initiate that dialogue, .

At the Commonwzalth Heads of Gov-
ernment Review Mezeting held in London
from August 3 to 5 tast, six of the seven
leaders came to an unanimous view on
further action to be taken by them. The
British Government set its face from the
beginning against the very principle of
sanctions but eventually accepted the
principle of some measures though almost

insignificant in terms of their economic -

or political impact,.

While regretting the absence of an un;
animous agreement a1 London, we do be-
lieve that the anti-apartheid cause emerged
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stronger inasmuch ss six of the partici-
pants preferred to adopt effective mea-
surcs against South Africa rather than
make doubtful compromises in order to
keep up the pretence of unanimity,

The role played by Prime Minister
Rsajiv Gandhi in the difficult negotiations
that led to the unanimous resolve of the
six in imposing measures, evem beyond
those agreed at Nassau, was crucial. As
the Prime Minister pointed out the Com-
monwealth is the Rrst international orga-
nisation to impose specific economic mea-
sures against South Africa. We are con-
fident that the rest of the Commonwealth
countries will support and implement the
decisions taken in London and the world
community mus¢ now work towardg the
farger area of agreement on sanctions so
that apartheid is dismantled soon.

SHRI SUKUMAL SEN (West Bengal):
Sir, this regime in South Africa and the
opposition to it by the black and coloured
people of that country ig a long historical
fact, but in the last few years, the struggle
against apartheid by the black and colour-
ed people of that country under the lea-
dership of the African National Congress
and its leader, Mr. Nelson Mandela, hoas
developed in such a big way that it has
attracted the attention of the international
community and it is getting universal sup-
port. I am proud that our country is
taking a lead in thiz struggle against
apartheid and in favour of the black and
coloured people of that country, But at
the same time, it is a matter of deep reg-
ret thay some Governments like the British
Government, the U,S, Government and the
West German Govertment are taking a
stand which, in fact, encourages the apar-
theid and encourages the racist regime in
South Africa ag well as Namibia because

" mpartheid is in existence in Namibia, too,
" Particularly the attitude of the British Go-
vernment in the Commonwealth, as  has
been evidenced in the last London meeting
also, is regrettable.  They refused to
implement even what was agreed in the
a5t Nassau meeting,  Their stand actu-
ally has given a moral boost to the Botha
regime. Not only the British Govern-
ment, even President Reagan recently gave

I nnuYA SABHA ]

present Situationin 200
South Africa

a statemen; that he has to fight against the
clamour on apartheid, So these are the
Governments who are actually giving shel-
ter to the apartheid regime and aré having
connections with it,
these actions exposed the character of ~
what imperialism is, We from our party
have always been fighting against imperia-
lism. We are trying to expose the cha- -
racter of imperialism, The British Gov-
ernments, the U.S, Government and  the
West German Government, by their ac-
tions, by their support to the apartheid
regime, have shown what imperialism is.

1 would only like 1o say in conclusion
that while trying to mount pressure  on
the South African regime for dismantling
aparth2id and while fending full moral
and material support 1o the black people
of that country, 1 would like also our
Government to take firm action from  the
Commonwealth platform against the Bri-
tish Government whn, as a member of
the Commonwealth, is in fact supporting
the apartheid regime and encouraging
them. Along with it, I would also
urge our Government to mount up our
struggle against imperialism which through-
out the world is encouraging all reaction-
ary regimes like the South African re-
gime, :

Sir, in this connection I want to seck
only one clarification, There is one news
item which has disturbed me. Tt has aﬁ-
peared in the Sunday Observer of Bombay,
3—9 Aungust. It soys that a Bomhay-
based diamond company, Hindusthan
Diamond Company, is having business con-
nections with diamond companies of South
Africa, Tt is a big pews item in the
Sunday Observer, But our country was
the first to impose economic sanctions
against South Africa. If thess things
happen, it is a shame for us. 1 would like
the hon. Minister to look into it and take
necessary action, Fhank you.

MR. CHAIRMAN: Others should fol«
fow the excellent example of Mr. Sukomal
Sen, Mr. Anand Sharma,

SHRT NIRMAL CHATTERJEE (West
Bengal): We always set the pace.

So they have by 4
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SHRI ANAND SHARMA (Himachal
Pradesh): Mr, Chawrman, Sir, I rise to
support the resolution which has been

" tabled here.....

SHRI ATAL BIHARI VAIJPAYEE:
Where is the resolution?

SHR1 DIPEN GHOSH (West Bengal):
No resolution has ye; been moved.

SHRI ANAND SHARMA: Not moved
but tabled. 1 used the word “tabled”. I
am conscious of the fact that the resolu-
tion is yet to be moved.

It was only very recently, a few days
ago, that this House discussed develop-
‘ments in South Africa, the last vestige of
colomialism in the world, where people
continue to be oppressed, discriminated
against and exploited because of the colour
of their skin, That was the time when
the decision was taken by the Government
of India to boycott the Commonwealth
Games, We all were then looking for-
ward to the mini-summiy at London,
waiting for the outcome, Now we all
know what has happ:ned there. Sir, they/
apartheid is a crime against humanity has
been said by the United Nationg itself, It
§ is barbaric, it is repugnant and it is indulg-
ing in the most inhuman acts against the
people of South Africa, which has shock-
ed the entire civilised world. The people
of South Africa have been fighting bra-
vely, They have waged a heroic struggle
for the liberation of the motherland and
they have undergons untold sufferings.
They have faced brutal, barbaric, repres-
sion.  Countless people have died and
the greatest freedom fighter of our times,
Mr. Nelson Mondela, continues to lan-
guish in jail. Why it is that the Pretoria
regime continues to defy the world of
opinion with impunity?  There hag heen
-a ground-swell of supmort for the freedom
fighters of South Africa. those who are
fighting for the verv human dienity itself,
India has alwavs heen in the forefront of
the strugele, For us in India it s an
emotive jesue, Tt is not merely in ex-
pression of solidarity. There has been
a close link between the freedom move-
ment of India and the struggle in  South
Africa. It was in South Africa that

— —1
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Mahatma Gandhi !aunched his crusade-

against apartheid. He continued it along
with Jawaharlal Nehru during the days
of our freedom movement.
that time that the freedom movement in
India developed close and intimate con-
tacts with the freedom movements in other
parts of the world, particularly South
Africa, The contribution of the Mahatma
who not only found:2d the Indian Nationat
Congress but gave a shape, a direction,
to the foreign policy of India, which was,
in fact, cheered during the course of the
freedom movement;
unique and historic, This was acknow-
ledged so by Mr, Oliver Tambo, President
of the ANC when he was last in India. He
said that the footprints of Mahatma
Gandhi are indelible on the soil of Southk
Africa, Today we find the Government
continuing the same policy which was
pursued vigorously by Pandit Jawaharlal
Nehru and Shrimati Indira Gandhi. I
need not go into details, But it is a fact
that India was the first country to impose
comprehensive monetary sanctions against
South Africa. We were the first one fo
rais~ this issue in the United Nations way
back in 1946 and subsequently we have
espoused the cause of the people of South
Africa on all international forums. Last
year we had the Nassau Accord., It is
unfortunate and tragic that UK  which
was a party to that Accord, did nothing
to implement that Accord. Aparth=id
continues, The Pretoria regime conti-
nues to survive because it is sustained by
countrieg like UK and the United States
of America, The reasons may be military
reasons, the reasons may be economic; we
all know when we consider, when we dis-
cuss sanctions against South Africa, UK
and Mrs. Margaret Thatcher, her intransi-
gence, shocked the world. She continn-
ed to oppose and she continues even till
this date to oppose th- world opinion and
the demads for sanctiong becaus= of the
bases which they have in Sonth Africa in
the Cape of Good Hnone which were used
during the Falkland War,

- . o= . -

To conclude, T coneratulate the Prime
Minister of Tndia on the stand he has
taken. Today Prime Minicter Raiiv

Gandhi has become the leading crusader, |

It was at ©

that contribution is .
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the champion for the oppressed peaple
of South Africa. And Britain today stands
exposed, ridiculed and isolated. The Com_
monwealth, with this decision of the Six
Nations, hag emerged stronger and we do
hope that the people of South Africa will
continue to receive solidarity and support
of all kinds, particularly for ihe freedom
movement of African National Congress
in future, and the frontline States which
are under constant pressure, will also get
the support so that they are not black-
maijled or pressurised by the supporters
of apartheid,

SHRI M. KADHARSHA (Tamil
Nadu): Mr, Chairman, Sir, as my honour-
able friend. Shri Eduardo Fleiro has
pointed out, India has always been in the
forefront to fight against racism and im-
periolism.  True to the traditions of our
society, Sir, we are moving this resolution
today and on behalf of the All-India Anna
DMK, I support it

But, Sir, the moot question to which I
am not able to get an answer is this: The
‘Government which js showing sympathy
1o alien people in a far-off country is
‘not showing the same kind of sympathy
and seriousness to the ethnic minority

people in Sri Lanka who are of Indian
origin, :

MR. CHAIRMAN. No. no. This has
nothing to do with it.

SHRI M. KADHARSHA: The Govern-

ment should move a resolution in this case
also,

MR, CHAIRMAN: No, please, Either
you speak on apartheid or you please sit
down. This is not the occasion for that.
Otherwise, nothing will go on record.
‘ Why do you spoil the occasion?

SHRI M. KADHARSHA. Sir, T will
now come from Sri Lanka to South
Africa, R 0

The honourable Minister has gaid that
the economic sanctions have been tight-
ened. Sir, way-back in 1962. the UN
General Assembly passed a resolution for
sanctions snd called upon the member-
" nations to impose sanctions against South
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Africa Now, our Prime Minister, the UN'
Secretary-General, Mr, Peres de Cueller
and the Commonwealth Secretary-General
Dr, Ramphal, are all demanding sanc- ~
tions  against South Africa, But
it seems that the answer of Mr.
Botha is that he is prepareq tp face
santions rather than face a national
sucide, In this connection, Sir, I
would ike to know one thing. Whether
those sanctions will affeet the neigh-
bouring conntries of Soulh Africa like
Botswana Mozambique and  Angola,
Sir, the South African economy is be-
controlled by three major countries of
the West namely, the United States,
the United Kingdom ang West Ger-
many. Their stake is more in South,
Africa because the whole of the im-
ports ang exports are controlley by
them, In this connection 1 would like
to point out one more thing, Whe-
ther it is the East or the West, their
aim is only their self-interest their
economy, But it is not only the West-
ern couniries which are having inte-
rests in South Africa, but it is also
the Soviet Union which is connecied
with the business affairs of South
Africa, The Siberian diamonds are ex-
ported to South Africa and Russia i
exporting oil to South Africa. Sir, the
major foreign exchange earning of
the Soviet Union is from South Af-
rica through direet and indirect
channels. We have close relations
with Soviet Russia compared to the
Uniteg States and the United King-
dom, Therefore, I would like to know
what steps the Government has {aken
to influence the Soviet Government
to retract from these business transac-
tion with South Africa. (Time bell
rings) .

MR, CHAIRMAN: Only one minule
more,

SHRY M. KADHARSHA: Sir, the
Uniteg Nationg has passed a resolu-
tion, No. 485, But even after seven
years, the South African troops arc
still occupying Namibia. This is alsc
to be considered by the Government

Finally, Sir, I would like to stats
that if the economic sanctions will no
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work, then the only alternative will
be revolution as it happeneq in Al-
geria in 1954 and as it happened in
many other countries, So, the only
alternative for the Afncan people will
be revolutlon - St oneg

. SHRI NIRMAL CHATTERJEE:
He. is also preaching revolution, Sir.

SHRI M. KADHARSHA: §ir, as
the Prime Minister of Zimbabwe,
Mr, Robert Mugabe, has said, military
action against the Preloria regime
for dismantling apartheid is the only
solution as Mr. Botha will understand
only the language of the gun. He
said: “A bullet for a bullet. The more
of them you Kkill, the nearer you get
to your goal” The African National
Congress President’ Mr. Oliver Tambo,
said that apartheid will one day end
and in advance we convey our best
wishes for the African nationalists,

' MR. CHAIRMAN: Shri Sat Paul
Mittal. Only 5 minutes please,

SHRN SAT PAUL MITTAL (Pun-
jaby: Sir, T will not take more than
5 minutes, Mr. Chairman. Sir, I rise
to support the Motion. The Motion
is very timely. The whole country and
all the political parties in India have
supported the stand of the Indian
Government on the issue of apartheid.
Therefore, it was very necessary that
such a Motion should have been
brought to reflect to the whole world
that both the Houses of the Indian Par-
liament representing the Indian people
are fully supporting and backing the
Government of India’s stand on this.

The whole history of apartheid has
been contained in the Motion in the
briefest possible manner, 1 won't like
to go into it except that it was not in
1948 that it was officially made the
policy in South Africa. It was over a
hundred years ago that this process
was started and the worst of indig-
nities have been heaped on the Afri-
can people, Worst of inhuman actions
have been taken against the tlack
natives of South Africa who consti-
tute more than 72 per cent of the
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population. In order to perpetuate
their rule and in order to perpetuate
their hegemony over the black people
who are the real nationals of the land,
only 15 per cent white minority bave
introduced this system. Hundreds and
thousands of them have been uprooted
from their homes and taken to un-
known destinations, hundreds of miles
away. The extent of discrimination
being meted out to them has been re-
peatedly referred to in the report of
the Eminent Persons Group, I need
not go mto it,

Su' the U.S,A, the UK. and West
Germany are the three countries in
the world who are supporting the
Botha regime for economic gains. It
is a pity that a country 1like the
US.A. who lost one of its eminent
Presidents because of the fight against
slavery, is today supporting the Botha
regime who wants to perpetuate
slavery in South Africa. It is a pity
that the Great Britain which has been
known in the history as the promotor
of democracy should deny today the
people of South Africa the right of
one man one vote, It is a pity that
all this is taking place simply be-
cause of . their economic interest.
India toox this position as far back
as in 1946, We took this position even
when we had not got Independence.
In 1944, under the leadership of
Jawaharla] Nehru, we applied com-
prehensive mandatory sanctions al-
though we know that it was to our
great disadvantage in terms of eco-
nomic losses of 8% per cent. But we
continued, Similarly, we fought the
battle of those people who are sirug-
gling for their independence way
back in 1961. It was Pandit Jawahar-
lal Nebru, the apostle of peace, who
built up a pressure in the Common-
wealth to such an extent that South
Africa had to leave Commonwealth.
It was because of the initiative taken
by the Government of India, leader-
ship of India and Shrimati Indira
Gandhi later on that the United
Nations and the Security Councll
passed several resolutiong to this
effecct that apartheid 1is a henious
crime against humanity. So, it is in

- .- — —)
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the fitness of things that a Resolution
should have been brought, anq I
congratulate the Minister for bring-
ing this Regolution, The whole coun-
try is at the back of the Prime Minis-
ter whose role in the recent Mini-
Summit, as it is called, in London is
historic and he will go down in the
history as one of the greatest crusa-
dors of his time for the rights of the
oppressed for the rights of the suppres-
sed, for the rights of those who are
languishing in jail, who are maltreated
in the worst possible manner (Time
bell rings). Today we see Mandela en-
tering his 25th year of his imprison-
ment,

MR. CHAIRMAN: Dr. Bapu Kaldate,

SHRI SAT PAUL MITTAL: Thank
you, Sir, I support the Motion,

o Y FAWYF (WTUL)
awmfa  wewar, U wwwr,
(*qaga)

SHRI SAT PAUL MITTAL, Sir, ¥
was not given even half minute more.

MR, CHAIRMAN: I can enforce
discipline on you better than gn the
other side,

SHRI N. K. P. SALVE
rashira):
them Sir?

(Maha-
» it not a compliment to

Mo WY wIAQUy :“gwrafy o,
T AErFT wRdw igd 7 OF
nfTsy T€F 21 99 g9 T 9,
oF AL A ST F Qi Fgfr
HEAT AT A AYT g oY AT ug gl

o A wE g o9y ) Agwm ot
® qgell ¥ GITF @ AT SfEgor
avrar § fear W Ry sawd
ST gud 94 gAY T AT EFEFAT
#r oo #& fyai z@ g 3 afaw
wHEHT AT AN A oGS IT T

L gF g TR WA §

gn | wmEsT F ogIEl
Y &a& E ar gt qa1 waar g f
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IR TEFal F1 g€ FT g AT
wdaw 1 @€, 00 wWA ¥ IED
g9 w|Y AT § |\ gF IH X IAI
Ay § o a3 q@ O swam
WG WG gem o aF @% gwl W
aret g ag N Agh QIO zEe
fag g e w1 QU AR &
fae v aiwfege  sher swdd
afs Iur & wwve, wafaar
T I A FA FOTENE ITZAW
frf‘mqma”ﬁwﬁ&aréamgew‘t
Tfast A frer w2 & W0 13w &
fae wffc & @9 gH ward &3
wifer | gmofe oY, A9 S8 G
W ArSIEr q 9% BT ) & 9
T AGRAT 9, gH I A1d FT AT
2 fo arndl FY arfe gae A T
g ST wEAT g, WS I osEfa
THA § mdt qAE A AHAT R
grrdr @ osafe Gwd 8 Wit W
geafed graT & ST wAA N
M7 g oA wiETw S W@ el
and gt & fa sudr wwsAum fX
T qaxr FX @H G AT € A
2w § uF 7y wwrw AT arg At
1 Froor fewrd @t & S @ O Ihar
el adt o wEE %
TFTEE AT W A 2w whw
A% TWEg AE mrfmr L1ed
iqﬂ' Wﬁfo fan &) FWaTeq ¥
%9 997 ¥ g9 F% w57 2w A
2 & gw & A v @ Aqr )
q?f g% agt 9 @ & Fgi & -
WY SA% T AE g | A #Y
qmrtaﬁzaﬂaatrﬂ’r#“rf*g
Igd @ ¥ Jg & ATEE AF% §
gq JITHT qaq?f wngga e § 1 gad
& wfer &7 & ag IEr Aifs ov
qadl & | ag @ aafar § ot
difqyr & "3 ¥ T F 9 F/Q@T
21 ag afrafyw § o frwrovan
¥ oS qgt uT Amddr g@lTE SR
g oA & fqT S drr IEFT A9
FCY & IR AT AV FIHST HT QT
ag @& aufer § ey fargaw
Ta gifqdr s e gads augl

el d
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#® oo § fa gu Ifm AN oy
# awe I & wAH R FAWT
g7g &1 94 ar & whEat I9
! W AT E

- — a2

G IF WX IW F §IW §,
dar g gm T wefea §ee A A
gzt 2 fo fergeas Y T g
vz wFrAr frqEma ¥AWE
A fNar FIIAT F 9T THFI
amfaros w3 s faor g
# Tgue F Hew ¥ SAd wY
S7qZTT WA & 1 IRFT AW AT FT
o wfgr A @ 3w ogE T o«
Fgwi wigm § f 9 wEAwwA
Frafagt @ wie ot 3w w@ad o feor
aBrAr A I g ) 399 W ued-
Foaa et % @ X ot
fed & a3 et ' ad AR,
No company which is directly or in-
directly dealing with South Africa
should be allowed in this country, It
will have the desired effect. I am say-
ing as far as Commonwealth is con=
cerned. gar¥ IR W T AT IS 7
& mr M gwANY T qw & oY
qAT &7 Hiagr & fau a@ feamr
3T T w@ EREAEIE S gu d
T ng TEH AIM AT HAT UE
afr {1 g ug 7@ gy gw A
JqFT GF | g7 48 ¥ T A
3eat 7z A frew feor Qg afe
wgr Tl § Ay FY werd ey
X AT B OF FATA A IiAar
¥ gy frgr ar % Wi 30
T farw 37 gwarg 1 zafm
w7 i & & g zw R
T WGeR AL | GEEF0T |

SHRI B, SATYANARAYAN REDDY
(Andhra Pradesh);: Mr. Chairman,
Sir, even before our Independence,
Mahatma Gandhi, the Father of our
Nation, had roused the conscience of
the worly against the policy of Apar-
theig and we fully support the sanc-
tions against South Africa. Sir, it is
strange that British Government has
not fallen in line with other countries

[ 8 AUG. 1986 ]
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of commonwealth. The British Gov~
ernment has taken a different view.
Sti]l Mrs, Thatcher wants to continue
its relations with South Africa. So we
want that the full Commonwealth Con-
ference should take place and the Bri-
tish Government should be persuaded
to change its attitude, We should
deplore the attitude of the British Gov-
ernment in this regard. Sir, not only
the conference of Commonwealith
countries should be gummoned, but,
at the same time. India being the
leader of the Non-Aligned Movement,
we want that non-aligned countries
should also be summoned and a non-~’
aligned conference should take place
and they must take firm decision
against South Africa and we must
have a policy whereby we can in-
fluence not only the Commonwealth
countries but also the non-align~
ed countries and the member coun-
tries of the United Nations Or-
ganisation so that we can exert great-
er pressure on Britain. Today these
three countries, name'y, the USA,
West Germany and Britain are ac-
tually supporting South Africa. And
we must see that these countries
change their policies, At the same
time  1Israel is also supporting South
Africa at the behest of the USA, Sir,
here T woulg like to mention one more
thing,namely, that there are some
front.line  States which are finding
themselves in a gifficult position. If
South Africa takes any action apainst
those front-line nations then they
may suffer economically, So, it is our
duty to seg that all non-aligneq coun-
tries, Commonwealth countries and
other countries which are actually
supporting the African people’s gtrug-
gla against Apartheid give help to
these front-line States in the form of
money and materlal. The Govern-
ment of India should play an active
role in this regard,

Lastly, Sir, an hon. Member of this
House has gaig that the Diamond
Trading Corporation of India has got
some relations with a company which
is known as De Beer which is pased
in London. The Government of India
and the Indjan company must sever
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its relations with De Bear and all
these companies which have direct-
ly or indirectly relations with the
South African company. De Beer
must severe their connections with it
We must give active support to all
those front-line countries which are
fighting against the policy of Apar-
theid. fas
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ST AR &t AR AR ¥ W gy
oI 9% 2T § THRAT & 1 39 A9
¥ faeg diadt adt & wIw -
foar wgwuT AT oY & gws far 4,
IWfT A4V, ST Sraw S oqn
- YT 8§ 1946 H w1 AW WWE W
g AT WA dfed SEmgTena
e W F AT WAl At IAT gEA
gHET § ™ G Aifg & fasg
WL 3@ A& FEear F fadw ¥
ARG GF 5§ g 7 3 FI9
< ISTAT 4T | QY AT AHEL ® &S
a1 F 0 AT wg g, aga goAr Afad
AET, TR TE Tq a9 AEE |

FfqT [T 9T AT | § AT
T e[ AT gIH T qAUA T
s g =@ &y § A gr|

F & fog = foow & fag 99-
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SHRI A. G. KULKARNI (Maharash-
tra) : Sir, I have npoihing much to say.
Many friends from this side and that side
have given support to the efforts and po-
licies adopted by our country towards re-
moving the evil of apertheid. In support
the Motion. Sir this country has his-
toric 'inks and we have to maintain that
high tradition which we have inherited
from Mahatma Gandhi:

Sir, Mr. Vajpayees has eloquently spok-
en in his chaste Hindi and as a poet, he
has really given a good accounts, But I
think, the efforts made by our Prime
Minister deserve specia] attention in this
regard. The Prime Minister was respons-
sible not only for bringing the leaders to~
gether at the mipi-summit but he was pra-
gmatic and mature-enough to keep the
Commonwealth intact because there are
many benefits which flow out of it. I
hope the Prime Minister will carry for-

ward the torch as Mr. Vajpayee has men-
tioned.

The cther point—this has been mention-
ed by some friends here—which I want to
bring to the notice of the Government is,
whether the release of Mr. Nelson Man.
dela was discussed and whether the mini-
summit expressed any opinion on this. The
great leader of Africa is languishing in
jail and it is necessary that this Govern~
ment should be in the forefront in making
efforts to secure the release of Mr. Nelsony
Mandela. - TR Y

My last point is—we have to take a
pragmatic view in this—there fs 2 mention
here, particularly, about the Hindustar
Diamond Company, I received one or twe
letters from Bombay. They say, why this
double standard on thy part of the Gov-
ernment. T think the young Minister wil
not avoid to reply my straightforwarc
question. What is there in diamonds? 8
per cent of the people are not interestes
in diamonds. I it ig for export ...

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh) : 99 per cent.
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SHRI VIRENDRA VERMA . 999 per
cent,

2.7 -

SHRI A, G. KULKARNI : But what-
ever is required for export, USSR has got
the same quality of diamonds and I do
think the Government will take note of the
feelings of the Members, particularly about
the company with which we have got col-
laboration and other multinationals. Ple-
ase not the ramifications of your Resolu-
tion. There are other multinationals in
the USA and European countries which
are trading with South Africa directly or
indirectly. The Government, i, principle
has to take a stand and should not get
money as a criterion while evolving a po-
licy on this matter,

st wyaw faw (fmr) @ wr-
afy weiem, a8 & @& & fag weqa

$ fag

%fF a7 #7 & @fm 7 oK
W R W TG AT FT FP AR
mﬁﬁmmﬂmm#ﬁ.’m

MR. CHAIRMAN : Thank you for yocur
intervention, 1 will now ask the Minister
to thank all the Members.. (Interrup-
tions), No time, You only wanted to
associate yourself and I have given you
time. ’

South Africa

SHRI CHATURANAN MISHRA :
About that diamond. .

MR. CHAIRMAN : Everybody has said

about it,

SHRI CHATURANAN MISHRA :
About the cigarette company also the
Minister should make a thorough probe.
(Interruptions) .

MR. CHAIRMAN . No, no. Please sit
down. Yes, Mr. Minister,

SHRI EDUARDO FALEIRO : Mr,
Chairman, as per your suggestions and in
fact, it was in my mind—al! the things
which have been suggested, I thlnk, are
very timely—that I must thank whaolehea-
rtedly the Members from alj sections of
the House who spoke, for naving express-
ed their total opposition towards the raci-
st regime and support for the Indiap stand
on this matter. Before I sit down, per-
mit me to touch upon this question of tra~
ding with South Africa. We were tho
first country in the world, as early as 1946,
the first in the point of time, to cut all
trade links with South Africa. We have
continued in this policy, I may assure
the House that we will continue with this
policy and stringent actions will be takem
against all those who directly or indirect-
ly trade with South Africa, I do not
have the facts regarding this company but
I may inform the House that so far we
have taken action against 26  exporting
companies who knew that they would not
directly export to South Africa but did
indirectly export to that counrty through
Mozambique and other countries. So,
we Wil pursue in this policy. As far
as the coordination with the countries of
front-line and other African countries is
concerned. . .

SHRI A. G. KUTKARNI : Mr. Faleiro,
some of our defence equipment like
tanks, were sold ag a scrap to a middle-
man in Europe and sent 1o South Africa.

MR. CHAIRMAN ; That is what he has
said. ' .
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SHRI DIPEN GOSH: One infor-
mation only about the Hindustay Diamond
Company.

MR, CHAIRMAN : He will look into
it. .

—— -“._ e . . - .

SHRI DIPEN GHOSH . Government

of India holdsmajority shares of that com-
pany.

SHRI EDUARDQ FALEIRO : 1 will
look intp it but our policy...

MR CHAIRMAN : The Minister has
categorically stated that he will take
action on those who are even mdirectly
dealing with South Africa. If this case
comes under it, he will look into it. He
will alsa see whether it has escaped his
notice.

SHRI EDUARDO FALEIRO : As 1
have submitted, all the cases have been
of indirect dealing with South
Africa without knowing all
the facts of this case.
I may however immediately shbmit that T
do not think it possible ~ The evidence
with me at the momen does not at all sug-
gest that a public sector company has any
links with the South African company; it
just is no: possible.

1.00 P.M,

O the question of assistance to the
African countries, we are giving assistance
under several programmes. We  will
continue doing that. Due to lack of time
I wi'l just mention this that apart from
long-term technical and o:her assistance,
recently we have made a gift of Indian
wheat to Africa under the emergency pro-
gramme in pursuance of the statement
made by the Prime Minister on the 23rd
of November 1984 regarding assistance to
countries in Africa more seriously affected
by drought and famine. We have gifted
to African countries 100 thousand tonnes
of wheat as an emergency measure, After
that we gave 10,000 tonnes of wheat fur-
there to Maurltius and we will continue in
this cooperation.

As far a¢ Commonwealth is concerned.
this is not the most appropriate time
to ask for breaking of the Commonwealth.
The Commonwealth has emerged much

{ 8 AUG. 1986 )
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stronger. Six of the leaders voted for
not only the measures contempleted at
Nassau but went further. Commonweal-
the has been the first international organi-
sation 10 decide on econmic sancuions agai-
nst South Africa. Now if Britain has
not followed the others, Britaig loses its
leadership because leadewship & not a
question of history or geography or even
cconcmic power; it is a questin of being
able to grticu'at. the feelings of the rest
and giving a sense of direction., The
Commonwealth has definitely  emerged
stronger and has proved to be a very valu-
able organisation of nationg cutting ac-
ross North, South East and West for
solution of problems at the highest level.

Once again, many 1 thank you...

SHRI A, G. KULKARNI : What about
Mandela? ' . .

SHRI EDUARDO FALEIRO : Sir,
there is one thing. Not cnly those six but
even the British Government asks for re-
lease of Mr, Nelson  Mandela Every-
body is unanimous on this. The differ-
ence is that the British Government has
not dons what we think is necessary.

SHRI A. G. KULKARNI : But this
has not come in the press, That is what
I want to point out.

MR, CHAIRMAN : I wish to associate
myself with the excellent sentiments ex-
pressed by all sides of the House. We
all know apartheid is a slur on our civili-
sation and we have been trying our utmost
to see that appartheid is dismentled and
that toc as quickly as possible. It is
indeed a great credit to the House and par-
liment of India that it has taken up this
great task of projecting the veiw of Go-
ernment of India in respect of ; matter
with which the entire world is greatly dis-
turbed. Now I would like to place bo-
fore the House the Resolution for your
unanimous acceptance:

The Hous, unanimously resolves to:
1. Condemp the inhuman policy of

apartheid of he racist regime of South
Africa; %]
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of a special Deptt. by
State Govts. for develop-
ment and management of

[Mr. Chairman}

2. Express the solidarity of the In-
diap ‘people with the brave fredom
fighters of South Africa and to support
their just struggle for human rights;

3, Denounce the obstinate resfusal of
the South Africap authorities to enter
intoc meaningfu] negotiations with the
African National Congress and other
political organisations to dismantle ap-
artheid;

4, Deplore the action of govern-
ents which provide mora] and material
encouragement to the racist government
of SouthAfrica;

5. Strengthen the efforts made by the
Prime Minister, Shri Rajiy Gandhi to
1bilising world opinion in support of
the heroic battle of South Afrijan pe-
ople for freedom and human dignity;

6. Welcome the forthright <tand ta-
Ken by Indian and five other countries at
-the sewven-nation Commonwealth Sum-
mit to impose mandatory economic san-
ctions against South Africa;

7. Express its deep regret that Britain
has notadopted the full range of measu-
res agreed upopn at Nassau;

8. Appeal to all the freedom-loving
orces of the world fo remain stead fast
in the historic movement against ap-
artheid;

9. Call upon all governments tg im-
pose comprehensive, effective and man-
datory sanctions against South Africa;

10. Call for the unconditiona] relea-
se of WNelson Mandela and other free-
dom fighters of South Africa and for
the removal of the ban on the activities
of the African  National Cengress and

-.other political organisatiins;

11, Appeal to parliaments of the
world to use all moral ynd constitutional
means at their disposal to persnade go-
vernments and other authoritieg al) over
the world tp take effective action again-
st the South African authorities; and

tion of fire-wood and
promotion of . biogas and
gobar gas usages
12. Call upon the forthconming meet-
ing of the Heads of Governments aad
States of the non-aligned movement to
redouble efforts to secure the liberation
of the people of South Africa from
the unmitigated crimes and tyranny of
apartheid.

T taks that the Housg accepts jt unani-
mously.

HON. MEMBERS : Yes, yes.

MR. CHAIRMAN : The House will
now stand adjourned till 2-35 pM.

The House then adjourned for
lunch at five minutes past gpe of
the clock.

The House reasscmbled after lunch &
thirty six minutes past two of the clock-—
The Vice-Chairman .(Dr, Bapu Kal-
date). iy the Chuair

RESOLUTION RE. SETTING Up OF
A SPECIATL DEPARTMENT BY STATE
GOVERNMENTS FOR DEVELOP-
MENT AND MANAGEMENT OF
GREEN PASTURES PRODUCTION
OF FIRE-WOOD AND PROMOTION

OF BIO-GAS AND GOBAR GAS -
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